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1, Sh. Sri. j 	t,],. 	s/c 	Sb0 	Badri.. 	h i. aiadi 
2. Sh Narerder 	Kumor 	s/c 	Sh. 	1i 	Kishai 
B. Sb. Rem 	5hra fls/çc h EL 	Kali 	(.:nreni 

 Sb,, Krishor 	Kurnar 	s/o Sb. 	Dover dher 	Doss 
 Sb. Prom 	Kuma 	S/o 	Sb. 	Ga.rpati, 	Ral 

1'e1 	Pi. 	Sirich 	s/o 	Sb 	Rotter 	Sinqh 
1, Si S5i'Wi 	Kumo 	. /o 	Sb. 	lilak 	EL:ri 

i:.aLir: 	Kumor 	a/c 	Sh. 	Sureab 	Ku.mar 
9. Smt. VIela. 	i..levi 	w/csh.1>uran 	(1:o::rxid 

Pram Wati 	w/o Sb. 	Sri 	Chard 
ii 	. Snit 'lyarno 	Lievi. 	w/o 	Sb 	:tnI,r 	lit.:. 
12, Sm C. Phoo.L. 	W a t i 	w/o 	Sb, 	Misru 

he above a.pa 	Ca ri 'Cs 	a,r e 	work 1. r g 	as 	casual 1 abou.r ei, 	wi 
tomp,'.:rajy status, 	in 	New 	Delhi 	SortinD Divisl.ori 	New 
Delhi 'I 	I U0U1 . 	 All 	the 	appli.00nts 	ore 	residents r'.f 	De.i..hi/M:e 

except Ap 	.1.. 1. 	ri C 	No. 4 	wh ala 	r esi do r a 	at Rawer 	Dl at 
1-1 0 1 	I Li (1(1 	1 	Oi 	/ I 	t 	o f 	I 0 	Ss 	0 

Mvoc:.':x to,. 	CA 1 	Bar 	ROom, 	New 	Delhi - 1 I BOO 1 

Sb,. i,iRram I'HCISCU Sargh son of Sb. Jeteswar SinBh 
workiup as 00500.1. labourej with Ternp.rai-'y tlt,.e.ts 
in New Delhi Sortirc Division 	New Delhi --i 'I 0001 
resi den t of Delhi, address for service of noti aes ia. 
C/c Sb. Sr' C L,eL 	iA 1' Bar Room, New Delhi-i 1 0001 

Versus 

1 . 	 LJflin of India throuqh the Secretary., 
lvii 	y of Common ications, 
Dept t. of Post,s 
001< Shawar 	New Delhi-i 1 0001 

2 	 110. Chief Postmn'st,er' Goerci 
Del.. 1....I Ci role 
lie ciii boot S 	w'an 
New Dvalhi-i 11)001 

3. 	The Sr. Supclt, New Delhi  
MeOlhdoot•Bha,war, New D.olhi-110001, 

ri 



.-:[ 2 J. 

OA-i 8 3/2001 

Sli, Not i Rem son of Late Sh, Rameshwar 
working as casuci. labourer with Temporary Status 
in DelLi. Sorting Division, Delhi-il 0006, 
resi,cent of Delhi., address for service of notices is 
C/o Sh. Sant La!, CAl Bar Room, New Delhi-i .10001 

(lA - -i 5:/Th0: 

Sh Mukesh son'.of Late Sh. La,l Chard 

2 	Sh. Raju 5/0 Sh. Bishan Lal 
Applicants are working as casual labourer with Temporary 
Status in Delhi Sorting Division, Del.hiH 1 0006, they ar ac 
residents of Deihi, address for service of notices is 
C/o Sh. San t Lel, CAl Bar Room, New De11--ii....110001 

(By Advocate Sh. Sent LEd 

ía 	 Versus 

Union of i:.ndia, th rough thes ecr etary 
Mnistry of Communications, 
Deptt, of Posts, 
Oak Lthewar 	New Delhi-I 1 000 1 

2 	1 ii a Ch i \f  Pos trs ter Gnerai 
Delhi. Circle. 
Nechdoot 
New Delhi-i 10001. 

3 	fte Sr. supdt, Delhi s....&. Division,, 
Kashrnere Gate. Delhi-i 10006. 

(By Advocato .Sh.. R. P. Acjqarwa.1 ) 

0 R C) E R (ORtJ: 

y Sh., Kuldi.p Sii- gh, Member (3) 

By 	t h i s common order I am going to decided 4 OAs. as.. 

1lacts. in al.. 1. the 4 OAs are common. 

2. 	in CIA No. 1 219/2003 and 1 344/2003 applicants, have 	heen1 

issued a show cause notice vide Annexure A-i that temporary 

status conferred upon the applicant is irregular and it is 

proposed to withdraw the . same. Applicants were given an 

oppo tun I. t....0 make i' epresen tation on the said order. 	Af TP r 

cons1.dening the representati.on made by the applicant, 

respondents directed that temporary status conferred uport the 

ap.Licarjt stands cancelled vide Annexure A-?. 



S 

.3.5 .iml.Lar .Ly ir the case of CA-i 544/ ZOOS the same notice was 

issued. 

	

	in that 	se also 	the app! loan t. 	had 	acle 

and after considering the same, the t e m p o r a r y 

safus conferred upon the applicant w e r e diracted t ba 

treated as cancelled., 

i,.i.aiiy in 	CA-i 4/ZUUS a show cause notice has 

been 	issued But because cl the interim order 	i rsijed 	by 	ti!. 

irihunal 	the temporary status has not been conferred as the 

respondents were directed to maintain 	the status quo wi. th 

raqar d to the temporary status confer red upon 	the appl.ican t. 

5. 	A 	similar 	show 	cause notice has 	been 	i ssue.d 	to 	thse 

eppl,ir.;arits in 	C.........558 /ZUU, 	wherein also 	the said 	or d e r 	was 

1. ssued., 	in or der 	to 	c.hal...en ge 	the same, 	counsel., 	for app IL!. can a 

bm'itted that 	thoucih 	the 	Hon 	ble Supreme Court in 	case 	ct 

Mohan 	Pall.. vs. 	Union 	of 	Indir' 	20hZ (ii 	CL! 	464 	has 	he.1,cL 	tet. 

the 	scheme of 	the 	CUP I 	with 	reqard to conferment of temporary 

status 	issued 	on 	1 U., 9, 95 	has. 	been held 	t;;,o 	be one 

bt 	while deliver ma 	the 	judgmeri t H o n blo Supreme Court 	has 

pro te.c ted the 	tam par a I y 	stat us 	g  ran ted to ca'su,U. 	Labour nc 

after 	the or uci..al 	d a t e 	of 	i 	9 	95 or 	the 	data o ri 	which 	this 

scheme was... ssued. 

,. 	roiinsei. for applicant submits that once the temporary 

La t us has been 	gre rl Led, 	the s a m e cart n o t. be wi thdr en 

then refer r edt o j  udgmen given by this 

I ribuna.....in case of Mehar Chand vs. 	Union of Irtd.La ia 

0,4-I asi /ZUUZ an 	e 	u 	 n d rlying pon the judgmet, counsel for 

applicant. submits that according tc this judgment temporary 

status once bestowed c;a,riIOt be taken away though the scheme is 

for conferment of temporary status from 'I . 	93. 	Fhi'' 	.... buaai. 



h5 :&.LSO aIleCi 	upon 	the another 	judgment ot Hon hl 	Supreme 

in H. L. 1i'ohar 	s. 	case in which 	similar show <:ause 	no tce 

was 1 SSiiE? d 	to canoe I. 	the tea por ar y 	ste. t us a rid 	fo 1 lowing 	this 

j udqrnen t a 1st he,,  cour t had 	stated 	that 	:p 	y 	ate tus 	once 

bestowed car lot 	be 	ta ken away.  

7. !J'ie 1. asue 	resecI 	rn 	the 	present cases 	is 	filly  

under the judqrrien refer r e d 	to above 	there is no reason esto 

why different view should be taken 	Consider irig the 	saae, 	.11. 

aLLow the OAs and quash 	the impugned orders. 	Applicants can 

continue to en joy the benefits of 	temporary status (:6.  

uor them wi th 	all, con seque ri ti a I 	benefits 

M • - 

( 	KULDIP SIN 	• 
Men'ber 	(J ) 


